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GOVERNMENT OF MANIPUR
SECRETARIAT : LAW & LCGISLATIVE AFFAIRS DEPARTMENT

NOTIFICATION
Tmpbal, the 15t April, 1991

No. 2137/90-Leg/L.—The Manipur Professions, Trades, Callings and Employments
Tuaxation (Fifth” Amendinent) Act 1991 (Act No. 3 of 1991) which received

‘E‘“m of the Guvernor on 30-3-1991 13 hereby published in the Maoipur
azelle.

L. [BOMCHA SINGH,

Deputy Sccretary to the Government of
Manipur.

£ MANJPUR PROFESSIONS. TRADES. CALLINGS AND EMPLOYMENTS
B TANATION (FIETH AMENDMENT) ACT, 1991

AN
ACT
further to amend the Manipur  Professions, Trades, Callings and Employments

Taxatlon Act, 1981 (Monipur Act 5 of 1980)

BE it enacted by the Legislature of Manipur in the Forty-Second Yeas
of the Republic of Tadia as fallows:—

1. Short title and commencement.—This Act may te called the Manipur
Professions. Trades, Caliings and Exployments Taxation (Fifth }Amendment)
Act, 1991,

() It shall be deamed to bave come inlo florce with effect from (he
150 day of Apnl, 1991
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Trades, Callitesand Timrlov T
s Callices and Emrloyments Taxation Act, 198 (herenafier referred |
a1 the principal Acl),— |

ra

Ameundment of <eetjon 2 wels - )
Clion 2.--In wection Clothe Mamipur Proey TTER

0

(l) for the clauses (d), ([’) and (]1) the r““”\‘-'ill_l‘_ vhall be bt ted
namely, —. ,

“(d) 'W‘-‘Olf mans any porsen who s L'Il:..'-l!"t'l| M oany  prafesion,
trade, calling or employment in Manipur. and includes a Hindu
Undivided Family, Grm, company, corporation or other corpurale
Ledy, any seciciy, club or association o engaped, but does not
iclude any person who carns wates 0@ casunl bases;

(g) “Principal Oficer’ means with reletence to—

() a Depattment of the State Government or the Cential (f“MFH‘
ment, the Head of Oflice or the Otheer who s responsible for
disbursement of such salary or wazes; avd

corporation ar other C{\lj‘r,1|‘nlu
ol persons, tho Chairman,
ocal authonty,
body, socicty,

(1) aleca) anthouty, firm, company,
body, society, club or association
Secretary, '[‘!"c:tsur*:r. Manager or Agent of such |
lirm, company, corperation ¢r cther corporale
club, or asspciation ol persons:

(h) “total gross macome’ menns agpreesile income derived Trom salary
‘ SO = n G ol

or wages carned by an employee in respect o s employment, but shall
pot include overtime wages, peosions, local ullowances, sumptuary
allowances, medical allowances, house rent allivyvanees, conveyinee,
travelling or such other allowereces of  compensatory vatine sy
may be specificd by the Stite Goscrament by notihecaton in the
official Gazette",

after clavse () e following chisey the e (k) and (1) shall be

(2)

i“SCHUL |1:H11(‘|_‘.‘.--
o) employee” means a person emploved on salery or wages and
includes.—
(1) & Government servant reeeiving pav fiem the  revenues of
the Central Government or ane State Government;

(2) a person in the servics of o body whether incorporated or
not, whichis ewred er contrell-b by the Central Government
croany Slate Government, where the h"'l";‘ operates in any
part o the State, even theereh s headguirters may <itunte
outside the State; and :

(j) ‘State Gevernment” means the State Governmen| of NManipur
(k) Stret means State of Moy
(1) ttax” means the taz pasable ander (hiy Aot

30 Awencnent of section 30 Do sechion UV (e 'rinoiral Aet,—

T PR i s I
() the words “Watly ufy e PO e icome altor pres o,
O O I A LIRS TV R R A
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(i) in the prot!
gt PrevIsh <l

the words e ' wisa 10
o of the ptt
y the lull step at the crd o lr qealter (b !
. Ih L-nl»mh'n'ul b a1 colon and therd
¢ S ‘

|'|.1FI1L'1\'.' =

. il . .
adl b sy i the Schedule sholl
Lrl‘

«provided  lurther (hat the et 1o My De specilied by the

claeses of RESOLE S0 T a1 Gasette e

:]I\{\I‘\' (1[][_\' [y stich . p 1
state Governnert by pnetlatien M
time to time,", iy
: 7y the fullowing
% P \ ) he =
(iv) sub-section (2) and the Explanativn below sub-scctiod (2)
<hall be substiquted, namely,—
wmenlovear ninder

P iy persons for an s
weted or paid n
Jf this Act

T . i anciilln : by
(<) The tay payeble i feance where it 13
sub-section (1) <hi]l be daducted at soure:

so deductible or pavable under any provsion
by an epploves foran pssessment

his fetdd gross  preoiic

Explanation (1)—=The (s pavable
vear  shall be determine:d! with referenee U
during the previous year.

Explanation (11)- (1) a rersen on lene <lalt he d.cmed 1o be
continuing in the cmployment;

(h) an emplovee of the State Goverr went or a Corporitier owh -
or controlled by the State Gevernment shall be deeire o Te eimplovnscrd
within the State even though bie js working ber et o bere ovride e

State™,

4. Substitntion of section 5.—For section S of the Priserci Act, the fullowing
sball be substituted, namely,—
ot appd e rhe

“& Excmption— 11y Nothine contuned ot
ot ol Ndp

]

members ol the arpccd forces of the Unton corvine

(2) The State Governnert may, by retreation i+ the oflicial ¢ arer,
exen.’t from (he levy of thex veder tes Act cav i pervane il i

considers necessary o o sy i the pablic inteecst”

5. Insertien of rew secticn 6-A — After secticn 6 < the piicipn) Act, the
fellowing scction €-A shall e inscrted, namely,—

“G-A. Reoistration Enrolment. (1) Dvery Poacrpel oflcers oo cmyp Toven

(not Leing an cilicer of the Government) Halle toorae tiy uneder sub-section (1)

of sccticn 11 shell ¢brzin a certificate fre:izstiation from (he pressrited

authority in the preserited manner.

() Every pemsen Jialfe toopay taxuneder e At fothe: than o peraaon
esrning saliry or wapes, qn respect of whom e e i ravab'e by lus
employer). skall obtain a certificate of enrolment From the piceeribed autherity
in the prescribed manaer.

(3 Iyvery enploves o person required tyabpye LT BN TO NN HE
gien or enrolment shall, within vivety oo foame 8- Caee o focome e into
force of this Act oraf Pewas peteneresdin e pe o, trades calling
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ot cmployment on that date, within ninety duys of s becoming liable to
pay tax, or, in respectofany personreferred to in sub-scction (2), within
ninety days of s beccming liable to pay tacat a rate higher or lower
than the one mentioned in his cortificate of enrolment apply for & certificate
of registrution or enrolment, or a revised ceruficate of earolment, as the
case may be, in the preseribed form, and preseribed authority shall, aftor
making such enquiry as may be necessary within thirty days of the receipt
of the application, grant him such certificate" T the applicition is in order.
The application, if not in order, shall be rejected.

(4) Tho prescribed authority shall mention in cvery certificate of
registration or enrolment, the amount of tax payable by the holdor according
to the Schedule to this Act and the date by which it shall be paid, and such

certificate shall serve as a notice of demand for the purposes of sub-scction (4)
of section 15.

. (5) Where a principal officer or an employer or a person liable to registra-

tion or enrolment, wilfully fails to apply for such certificate as provided in
sub-section (3), the prescribed authority may after giving him a reasonable
opportunity of being heard, impose upon him a penalty not exceeding rupecs
twenty for cach day of dclay in casc of an employer and not exceeding
rupees fivo for cach day of delay in caso of others.

(6) Where a principal officer or an employer or a person liable to regis-
tration or cnrolment has deliberately given false information in any app]lﬂ_ia-
tion submitted under this section, the prescribed authority may after giving
him a reasonable opportunity of being heard, imposc upon him a penalty
not exceeding rupecs one thousand™.

6. Amendment of section 7.—In sub-section (1) of section 7 of the prin-
cipal Act, for the words “person liable to pay tax", the words *'principal officer

or cmployer registered or person corolled” shall be substituted.

7. Amendment of section II.—For sub-section (1) of section 11 of the principal
Act, the following shall be substituted, pamely.—

“(1) The tax shall be pnyab{c _in ndvapco u.ndcr this Act by any
person earning salary or wage within the fipancial year next precediog
the assessment vyear and shall bs deducted by his principal oflicer, or
employer from the salary or wage payable to such person before such
salary or wage is paid to him and such principal officer or omployor
shall irrespective of whether such deduction has been made or not whon

the salary or wage is paid to such person bo liable to pay tax on behalf
of all such persons.

Provided that advance tax deductible or payable under (his sub-section in
respect of the total gross income of the previous year relating to  the

assessment year commencing from the Ist day of Aprif every year shall

be paid or deducted in tho siogle instalment by the 3ist day of March
cvery  vear.

Provided further that in case of a salar
urtl cd emploveo, the t:
deducted or paid in equal monthly instalments.” Ploveo, the tax shall be

8. Amcendment of section 14.—1n seclion |4
words “in respect of his estimated
tho words *‘every vear"
shall be deleted,

total gross | of the principal Act, for the
: PUmeome ol the provious year'
shall be substituted and thereafier (e provisg ti);erot:;
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9. Amendment of Schedule =T or Sehodule
the following shall be substituted namely,—
Ty, SCHEDULE

(Sce Scction  4)

1. Salary and wage

(1) Docs not exceed Rs. 15,000/

(i) Exacecds Rs. 15,000/ but does not exceed
'Rs.  20,000/-

(1) "Exceeds Rs. 20,000/- but docs 1t cxz0cd
"Rs. 30,000/

(iv) Exceeds Rs. 30,000/- but dozs not exceed
Rs. 40,000/-

(v) FExcceds Rs. 40,000/- but docs nol exceed

Rs. 50,000/-

Exceeds Rs. 30,000/~ but doos not exceed

Rs. 60,000/-

(vii) Excceds Rs. 60,000/- but .docs not exceed

Rs. 753,000/ : .

Excecds Ps. 75,600/- but does not exceed

Rs. 1,00,000/-

(ix) Exceeds Rs, 1,00,000/- but docs nut exceed
Rs, 1,25,00,000/-

(Vi)
(viii)

(x) Excceds Rs. 1,25,000/-

(i) Legal practitioners including solicitors  and
notaries public:

(i) "Medical practitioners including Medical consul-
tants und dentisty; : _

(i) "Technical and professional consultants inclu-
ding Architects, Engineers, Chartered Accounts,
Actuaries, Management consultant and Tax
consultants; ' h

(iv) Chief Ageats, Principal Agents, Bpecial Agents,
Insurance Agcnts and Surveyors or Loss

v rAssessors topistered or licensed under the Insu-
rance Act, 1938 (4 of 1933);

Wihezo the standing in the profession of apy

of the persons mentioned above i

(a) thres years or less

(b) more than three years but less than five
yeurs b

(©) five years or more

»

apronded to the principal Act,

earmersf—Where tho total gress @

gnual ncome—
Amount of tax
Nil

Rs. 200/-
Rs 330/-
Rs. 500/-
Rs. 050/-
Rs. 800/-
Rs. 1,000/-
Rs. 1,500/-

Rs. 2,000/-
Rs. 2,5C0/-

Rs. .135/- peranngum

Ro. 173/- per anaum
Rs. M0/- per Annym
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(M) Es'ate Agents or beokers or Building . o annuM
contractors, e, SOOI per

(") Drrect g (other than thots nominated by the
Gavernment) of Companies revistered under 50/~ per annum
the C\)ll‘l['l:‘lni(:-; Act, 1956. Rs. 2

(vi1)  Dealers registered under the Manipur Sales
Tax Act, 1990, whose total turn over in
any vear aceording to the Actand Rules
framed thereunder is —

- o m
(A1 Less than Rs. $0,000/- ey pf:;::m
() Rs. 50,000/- to Rs. 1,00,000/- Rs. =00~ p}'r .
(c) above Rs. 1,00,000/- . 5”:))53] i;r anoum
(d) above Rs. 10,00,000/- Rs. [,000/- P

(viii) Owners (or lessors) of petrol digss! filling
station and Service Stalions and

i , "
i(icl:léE;“:I)-H-’;?:'-;Ilff‘i'CW”S of LPG Re, SO0/ per annum
oking k

. 5 - annum
(ix) Mill Owners of Rice/Alta/Flour/Oil R 90U Bt

(x) Holders of permits of transport vehicles
granted voder tho Mator Vehiclo At‘f_, 1939.
which are used or adopted for hire or
reward.

Where such persons holds permit or
rermits for any taxies, three wheelers,
goods vehicles, trucks or buses.

(a) Ta respect of cach taxi or threo
wheeler/goods vehicle Rs. 125/ per annum

(b) Tn respect of cach truck or bus Rs. 150/- per anaum

(xi) Individuals or institutions conducting
Chit funds. Rs. 500/- per anoum
(xii) Co-operative Societies registered or
deemed to be registered under the
Manipur Cg-operative Sociotics AL‘[, 1976,
engaged inany profession, trades or callings

(2) State Level Societies

Rs. 250/- per an
(b) District Level Societies R 2 tom
i P : t | s. 125/- per annum
.lIT k ll f oy -
1ichayat Leve Rs. 75/- per annum
'I (xiii) Baoking Companies a5 defined .

Banking Regulation Act. 1349. the

(@) Sehedu'ed Nanky . '
|

LIS ' '
NS S00/e per annum

Rs,

(LY Other i}arai;_r.l

.
rs
N
—_—

per annum
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(xiv)

(xv)

(xvi)

' Note :—Where a person is ¢

r

Companies registercd under the Cotupanies
Act, 1956 (1 of 1956) and cngaged in any
profassion, trade or calling

Firms registered under the Indian
Partnership Act, 1912 (9 of 1932) and
cogaged in any profession, trade or
calling.

Persons other than (hose wmentioned 1
any preceding cntries, who are enpaged
in any professions, trades or callings as
the State Government may from time
to time by notification under section 3(1)
of this Act specify.

applicable in his case.”.

overed by morc than one ¢ e ehall
the highest rate of tax specified under any of those entrie i

Rs. S00/- per anpum

Rs, 425/- per annum

Rate of tux shall bc
as may be lixed by
notification  but not
cxceeding Ro. 500 per
annum

Friated at the Directorate of Plg, & Sty., Manoipur/310-C/1-4 91

atry in this Schedule,
be
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